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ORDER

PER DR. B.R.R. KUMAR, VICE-PRESIDENT :

Delay condoned.

This appeal has been filed by the assessee against the order of the Ld.
Commissioner of Income-tax (Appeals)-11, Ahmedabad (hereinafter referred to
as "CIT(A)" for short) dated 19.09.2023, passed under Section 250 of the Income-
tax Act, 1961 [hereinafter referred to as "the Act" for short], for Assessment Year

(AY) 2010-11.

2. The assessee has raised the following grounds of appeal:-

“That the impugned order passed under Section 250 of the Act is erroneous as the
same is dehorse the factual and legal position.

That the Ld. CIT(A), Ahmedabad erred in law and on facts in confirming addition of
Rs.8,15,130/- being amount of unaccounted hospital receipt.”

3. During the survey, the total receipts found by the Income-tax Department

were of Rs.22,75,090/-; out of which the assessee has shown the receipts of



ITA No. 1744/Ahd/2024
Dr. Hiteshbhai Amichandbhai Patel Vs. ITO
Asst. Year : 2010-11

-2
Rs.14,15,120/-. The Ld. CIT(A) confirmed an addition of Rs.8,15,130/- as

unexplained receipts.

4. Before us, it was argued that the assessee is a doctor and the receipts
pertain to normal delivery, cesarean delivery and sonography, as noted by
the Revenue itself. The ld. Counsel prayed that the proportionate expenses
towards medicines, anesthetics, and nursing charges be considered while
determining the undisclosed income. We find that 50% of receipts out of the
cesarean and delivery charges, etc. can be considered as appropriate and the

addition is, therefore, confirmed to the tune of Rs.4,07,565/-.

5. In the result, the appeal of the assessee is partly allowed.

The order is pronounced in the open Court on 11.02.2026

Sd/- Sd/-
(T.R. SENTHIL KUMAR) (DR. B.R.R. KUMAR)
JUDICIAL MEMBER VICE-PRESIDENT
Ahmedabad; Dated 11/02/2026
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